
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY, THE TWENTY FIRST DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 23130 OF 2026

[ 34EE ]

Division,

Between:

M/s RAHUL TYRES, GST|N 36AAGFR1091J1Z2 46, 47, MBC Complex,

Raichur Road, Mahabubnagar, Telangana - 509001 Represented by Partner

Songala Srinivas Reddy, S/o Songala Dasaratha Reddy, aged about 58 years,

occupation. Business, having an address al 2-1-13114, Kommu Geri, near

Venkateswara Theatre, Mahabubnagar, Telangana-50900'l

.,.PETITIONER
AND

1. The Union of lndia, rep. by its Secretary, Department of Revenue, North Block,

New Delhi.
2. The Chief Commissioner of Central Tax, Hyderabad Zone.
3. The Principal Commissioner of Central Tax, Hyderabad.
4. The Assistant Commissioner of Central Tax, Ivlahaboobnagar

Hyderabad.

..RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased to

issue a writ of Mandamus or any other appropriate writ, order, or direction, setting aside

the impugned unsigned and unserved order in Form DRC-07 Reference No'

D3601240297 80 L dated 24-01-2024 along with the adjudication order (attachment)

daled 06-12-2O23 issued for FY 2017-18 by Respondent No. 4, as being without



jurisdiction, unsigned, arbitrary, illegal, void, and in violation of Sections 74, 75, Rule 26,

Rule 1 42, and Section 1 69 of the CGST/TSGST Act.

Declare that the unsigned DRC-07 along with the order on the portal is not a valid

order in the eyes of the law and cannot constrtute a basis for tax demand or recovery.

Declare that the non-issuance of DRC-01A, DRC-01 along with the Notice, and

non-compliance with the principles of natural justice by not providing an opportunity to

be hearcl in person, 'ende: [he DRC-07, despite being unsigned, unsustainable before

the court of law.

Declare that. in the absence of issuance of the SCN and invalid service of the

adjudication order, the Respondents are not entitled to initiate recovery proceedings,

including proposed bank attachment.

Quash the impugned DRC-07 and the consequential recovery actions, and direct

the Respondents to undertake fresh adjudication by issuing properly authenticated

notices and granting a personal hearing in the interest of justice,

l.A. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to grant stay of

the order rn Form DRC-07 Reference No. 2D360124029780L dated 24-01-2024 along

with the adjudication order (attachment) dated 06-12-2023 issued for FY 2017-18 in the

interest of justice, pending disposal of this writ petition.

Counsel for the Petitioner: SRI M.UMASHANKAR
Counsel for the Respondent No.1: SRI N.BHUJANGA RAO, DEPUTY SOLICITOR

GENERAL OF INDIA
Counsel for the Respondent Nos.2 TO 4: SRI DOMINIC FERNANDES,

SENIOR SC FOR CBIC

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT'HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

TI{T] IION'BLT] SRI .IUSTICI' C.M.MOHIUDDIN

WRI't PtITI'tlON No.23130 of 2026

DA'IED : 21.07.2026

Bctrr'ce n

Mrs. Rahul 
'1 

1'rcs
Petitioner

AND

I'he Union of India. Departrnent of Revenue,
New Delhi. and three others

Respondents

ORDER:

N'lr. M. I Ima Shankar. learned counscl appears fbr petitioner

Mr. [)orninic ['ernanclcs. learned Seniol Standing Counsel lbr Central Board of

lndilect l axes and CLrstorns appcars lbr re spondent Nos.2 to ,1

2. 'fhe order- in-original dated 06.12.2023 along with summary of the order in

Forrn GS'l' DRC-07 dated 24.01 .2024 lbr the tax period 2017-18 passed under Section

74 o1-the Central Goods and Sen,iccs Tax Act. 2017 (hereinafter relerred to as, "the

CIC}S f Act"), imposing tax. interest and penalty on the petitioner, is under challenge rn

th is rvrit petition.

3. [ lowevcr. alter sorrc argumcnts. lcarned counsel fbr the petitioner seeks liberty

to the petitioner to pretcr an appeal against the rrnpugned order. He submits that some

delay might have been occurred in approaching the appellate authority and therefore,

it rnay be directed to consider it sy rnpatheticaIly



2

-
1. Learned cotLnsel tbr the responderlt Departr-nent subrnirs that the petitioner is at

liberty to prel'er an appeal against the irnpugned order laking all the srounds as are

available in lau and on fhcts hefbre the appellate authority i1 respect ol'the subiect tax

period.

5. llowerer. upon hearing the learned counsel for the parties. since the petitioner

seeks libertl to preiir an appeal. rre do not uish to colrnrcnt on the rncrits ol'the

contentionS raiscd h' thc partie..

6. Iherehrrc. \\,c .qrant libcrtr to the petitioner to lrrefer an appeal against the

irnpugned ordor. s itirin a period ol't*o *eeks with sratutorl pre-dcposit and a delay'

condonation application. -l'he petitioner ma) take all such grounds of larv and on

lacts. in lhe rnemo of appeal as are arailable to it. Needlcss to sa). the appellate

authorit) riould consider thc question o1'dclal takine into account the albresaid facts

and circurrstances and il'it rs satislled on the point o1'delar. proceed to dccidc thc

appeal on nrerits in accortlancc u ith lari.

7. ,\ccordinglr. the urit Fctition is disposcd ol. No order its to costs.

Miscellaneous irpplications. i1'an1 pending. shall stand closed.

SD/. A .JAYASREE
ASSISTANT REGISTRAR

//TRUE COPY// ,a:tU

To
SECTION OFFICER

1. The secretary, union of lndia. Department of Revenue, North Brock, New Derhi.2. The Chief Commissioner of Central Tax, Hyderabad Zone.
3. The Principal Con:mrssioner of Central Tax, Hyderabad.t 

Il;.rlt"Ttant cornmissioner of central rax, Mahaboobnagar Division,
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HIGH COURT

DATED: 2110712026

ORDER
WP.No.23130 of 2026
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DISPOSING OF THE WRIT PETITION

WITHOUT COSTS.
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